- CORAM:

IN THE CENTRAL ADMiNlSTRATIVE TRIBUNAL
‘ JAIPUR BENCH ‘

Jaipur, this the 131 day of July, 2010

OA No.322/2010

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDL.)

K.L.Lodhwal,

s/o Shri Raghunofh jl

r/o 1-1-15, Dadabari Extension,
Kota and presentl working as
Sub Divisional Engineer,
Dadabari Exchange,

© Office of the GMTD,

Bharat Sonc har Nigam lelfed

Kota." |
.. Applicant
(By Advocate: Shri C.B.Sharma)
. Versus
1. ‘Bharat Sanchar Nigam Llimited through its Chaoirman and

Managing Director, Corporate Office, Stateman’s House,
Barakhamba Road, New Delhi. :

2. Union of India Thro’ugh its Secretary, Department of Telecom,
Ministry of Communication and Information Technology,
Sanchar Bhawan, New Delhi.

3.  Chief General Mdnoger,' Telecom, Rajasthan Circle, Sardar
Patel' Road, Jaipur.

4. General Monoger Telecom Dls’rrlcf thuo’r Sanchar Nlﬁar‘
' Limlted Kota.
.. Respondenis
(By Advocate: )

e



'. bf.a_i,

o

 ORDER(ORAL)

fhe applicant has filed fhis OA ’rhere'by.chollengin'g the order
dé’red 17.5.2610 (Ann.A/1) wheré_by he has been )‘r('lnsferrevd from
Kota '_Telec‘:om Division to Toﬁl_% T:eléco'm-- Division:.vThe‘ griévcnée of
-the -applicdn’r in this case is that he is going - to vre’rire .(.)I"|
.su'percm-nua’rion on 31'.10.'2010-, as such, 'in i'erms of ’rhé polfcy
déci,si.on dated 7fh May, 2008 ‘_(AhH.A/Q), transfer of ’rhe appliccm‘r'
(wlcxs.‘r‘iof warrar_n‘ed as by virtue oflfhe impughed froﬁsfe%rlorder, he
will be vdislocc’red'fror.n the p;esen'f place of p.o-s’ring‘], which i§ home

fown of the applicant.

2. - The opb_liccmf has also mc:c]e Arepresenfcﬁo_n dated 20.5.2010 -
(Ann.A/3) to respondent No.3 which has not been disposed of so '

f-ar.",

3. .1 have heard _1'he4 learned counsel for the qpplicom"of

- admission stage.

"4’ Keeping in view the fact that the abplic\cmf is going to refire
‘on _super.gnnuaﬁoni cf’rér 'fewl_moni‘hs’ i.e. oﬁ 31.10.2010 cx:nd.fhe fact
‘that repreéén}otion_of the applicant is still pendi_ng oﬁd has nof been'.
de&ided s\o-‘far by ’r'hle 'dpprépriafe cufh‘ori’r{-l am of ’rhe'\;iew that -
the grievance raised by the qpplicc.n’r in his represen’rcﬁoﬁ is
required to be co_nsideféd by ’rhé cppr'opria’r‘e'q‘ufhorify in the light of

' their policydecisiéﬁda’red 7t May, 2008 (A_nn.A/Q). Alccordingly,' '
re;pondént No.3 is direc’req fo,"disbt;se of_repr-‘esem‘ofic')n of fhai

- applicant (A-nrj.A/3)h by passing reasoned and spedkin‘g order. Ti

o



the represem‘cﬁoh of the applicant is no’f’disposed of by respondent
No.3, operatfion of the impugned order dated 17.5.2010, so far it
_‘relo’res to the applicdnt, shall remain stayed and the applicant shall

be »permiH‘ed to work at Kofa till disposal of his representation.

5. With ’rhes.e observations, the OA shall stand disposed of at

admission stage. | < '
’/ /)
. _ f /

(M.L.CHAUHAN)
Judl. Member
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